
ACT Bras XXX1.E OF 1857a 
+ ~ -  

P a s s ~ ~  BY TBE LEGISLATIVE COUNCIL OF INDPA, 
[Received the assent q;i iAe G~vevnov GenemZ an the 28th N~vsm6abs.~ 1857.) 

Ax Aaa fs amend the A~ticbs 9' Www~fo.s. the Native .Armyo 

Tia~snas it is expedient Gha$ on every conviction of8 Mutiny or 
Desertion, the Government or the Conrh or other lawfu'aal 

PI-samble. 
al~thgrity by which the opendeb. shall be convicted, should, 

kare power to order the offender to be marked : kt is enacted as folldws :-- 
. . 

Irk shd l  be lawful for the Governmant, by any general dr specia,b 
bovernment empower- order, to direct that all or any persona or person subject 

ed to order NIutineers 
gad. Deserters t o  be to the Articles of War for t h e - ~ a t i v e .  Amy,  who have 
marked, been. or shall be col9:victed of Mutiny or Desertion, shall 
be marked on the left side two inchesbeloev the armpit, with %he letter M in  
tbe case of a conviction of ~ u t i n ~ ,  and with &e letter D in the case of a. 

canviction of Desertion ; either alone or together with such other mark as 
the Government may colasider necessary for the purpose of identifying the 
~::t~ender at any future time, or of denoting the punishinent to whiclz he baa 
been sentenced. The letter shall not be less than an inch long ; and such 
lether and other mark shall be made upon the skin Gith some ink,  gunpow- 
der, or other preparation, so as to be visible and conspicuous and slot liable t o  
be obliterated, 

91. I t  shall also be lawful for the Cobarb, or other lawful authority 
court may, as of by which any person subject to the Articles of -War for the 

the senterm, order Mu- 
tineers and Ueserters to Native Army may be convicted of Plutiny or Desertion, 
be marked. to order, as part of the selatei~ce on. such person, that 
he be marked with the Setter ?% or D as the case may be, which letter 
shall be made in the manner hereinbefore directed. 

IHI, The word '' Governmei~t," as used in  this Act, shall mean the 
Governor General of India iaz Council, or the Execntive 

Interpretation. 
4 Government of the Presidency within which the oEender 

shall have been tried. 

18. Any sentence or order, by wlaich any person subject to the Artides 
of War for the Native Army may upon conviction of 

Past sentences arid 
orders to  be deemed Mutiny or Desertion have been ord-ered to be marked, 
valid. shall be deemed valid. 


